
OFFICE OF THE PRINCIPAL DISTRICT & SESSIONS JUDGE
WEST DISTRICT, TIS HAZARI COURTS : DELHI

ORDER

Sub :- Regarding communication of order of compensation passed by
POCSO court to District Legal Services Authority.

Vide Order dated 04.10.2024 in the matter of “Crl. A. No.475/2020
titled "Ram Preet Vs. State" the Hon’ble-High Court of Delhi highlighted that the
orders passed by the POCSO Courts regarding victim compensation are not
being timely communicated to the District Legal Services Authorities which
sometimes lead to inordinate delay in release of compensation to the victims.

Pursuant to letter dated 25.10.2024 and 15.05.2025 of Hon'ble High
Court of Delhi, POCSO Courts were requested to share the order granting
compensation with the District Legal Sen/ices Authorities within 24 hours, both in
case of interim compensation granted during pendency of proceedings as well as
in case of final compensation awarded at the conclusion of the trial, at the
dedicated email ID i.e. westdIsa-pocsovc@delhi.gov.in.

Furthermore, all POCSO Courts are hereby directed to maintain a
"Fiegister of Victim Compensation Orders" and share the same with the DLSA,
West District at the end of every month.

The Member Secretary, DSLSA has pointed out that the above
mentioned instructions are not being complied with by few courts.

Hence, it is once again directed to scrupulously follow the directions
to avoid inordinate delay in release of compensation to the victims, as well as to
avoid adverse orders from of Hon’b|e High Court of elhi.

( Timar)
Officer lncharge (Judicial Branch)
DJ (Commercial)-04, West Distt.

For Principal District & Sessions Judge (West)

60 >30No.2éfi"7é "Z50 ' /DLSA/Gaz.lPDJ West/2026 Dated, Delhi the 9
Copy forwarded for information and necessary compliance to :-

i) The Judicial Officers dealing with POCSO Courts, West District, THC,
Delhi.

2) The Secretary, DLSA, West District, THC, Delhi.
3) The PS to the Undersigned.
4) For uploading on LAYERS.
5) For uploading on centralized Website Trough LAYERS.
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